CENTRAL ADMINISTRAT IVE TR IBUNAL
CALCUTTA BENCH

No.CPC 46 of 1996
(0.As312 of 1996)

Date of Order § 19.7.1996

Present : Hon'ble Me.dustice A.K.Chatterjdes VicesChairman,

Hon'ble Mr.ﬂ.s.fhkhorjeeo Rdministretive Member,

- | JAGAD ISH CHANDRR GHOSH
| | | Vs

D.K.DUTTA & ORS,
e |
For the spplicant : Mr.R.K.De» counsel.

'” For the respondentes Mr.P.K.Aroras counsel.

ORDER

|

Ld.counsel for the applicant states that the interim

L 4 |
) order passed in G,A,312 of 1996+ has since been codplied'

with by the respondents. In such circumstances» he does

not wish to proceed with the contempt petition.

2. In view of the aboves this contempt petition is disposed

of .

3. No order is made §§ to costs,

-]
(MeSeMukherjea) (A.K.Chatterjee)

- Administrative Mamber Vice-Chairqan '

h
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